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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the
Seventh Report of the Department-related Parliamentary

Standing Committee on Petroleum and Natural Gas

THE MINISTER OF STATE IN THE MINISTRY OF HEATLTH AND FAMILY
WELFARE (SHRIMATTANUPRIYAPATEL): Sir, on behalf of Shri Dharmendra Pradhan,
I lay a statement regarding Status of implementation of recommendations contained in
the Seventh Report of the Department-related Parliamentary Standing Committee on
Petroleum and Natural Gas on 'Ethanol Blended Petrol and Bio Diesel Policy' pertaining
to the Ministry of Petroleum and Natural Gas.

POINT REGARDING RECOMMENDATIONS OF THE
BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: I would also like to remind the House regarding the point raised
by Shri C.M. Ramesh. This Bill has come up in the House. It was referred to the Select
Committee and the Select Committee had a wider discussion and consultation, and then
they have done a good work of presenting a Report to the House. That was during the last
Session itself. That means, a broad consensus on the Bill. Keep that in mind because this
is a very important Bill, which has got its own impact on the overall medical education
system in the country. That has to be kept in mind. I am not saying anything more than

that. ... (Interruptions)...

SHRI C.M. RAMHESH (Andhra Pradesh): Sir, after you left, we sat for one hour. We
came to one understanding and then noted it down also. We sat on that day. That name

has also not come on paper.

at. I U AEd (SR U990 IR, ST T Ordinance ®1 <1 f4a1 € @8
different ¥ that is the Indian Medical Commission Bill. That has not been brought. S
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different.

MR. CHAIRMAN: Now, we shall take up Zero Hour mentions. Shrimati Viplove
Thalur.

st arenas Ragref (sov uden: |¥, vadl-gadl aliv il & wrEl @l L (@Eem)...

SHRI DEREK OBRIEN (West Bengal): Sir, 1 have given notice.
...{Interruptions) ..
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MR. CHAIRMAN: T have not admitted that. [ am permitting you to raise it in Zero

Hour. ...(Interruptions). ..

SHRI DEREK O'BRIEN: Let there be a debate on my notice, Sir
-..(Interruptions) ..

MR. CHAIRMAN: You can't dictate me like this. What 1 am saying 1s, I am
allowing you to discuss this in Zero Hour. You can start discussing this even in the
President's Address itself. You can take it up there. .. (Inferruptions)... This is not fair.
-..(Interruptions)... Now, the Mimster of State in the Ministry of Parliamentary Affairs.
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MR. CHAIRMAN: Other than the speech of the Minister of State in the Ministry of

Parliamentary Affairs, nothing shall go on record now.
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T MY 3R A& P e § | A€ H U e Bl el g . (). .

MR. CHAIRMAN: My appeal to the House is, you can speak on this in the
President's Address. If you want to discuss it now itself, you can do that in the Zero Hour.

...(Interruptions)... You can take it up in the President's Address. ... (Interruptions). ..
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MR. CHATRMAN: The House is adjourned to meet at 2.00 p.m.

The House then adjourned at twelve minuies past eleven of the clock

The House reassembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair:



